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Commission for the care of Children

*65. SHRIMATI KAMLA SINHA:
SHRI S.R. BOMMAL:

Will  the
RESOURCE
pleased to state:

{a) whether it is fact that the Prime
Minister and the Minister of Human
Resource Development had declared on
the 14th November, 1998, in a function
to observe Children’s Day organised by
the National Bal Bhawan that Govern-
ment would soon take steps to constitute
a Child Commission to take care of
problems faced by children of the
country;

Minister of HUMAN

(b) whether the Commission has been
or is being constituted and who would be
members of that Commission; and

(c) what would be the participation of
the State Governments and the NGOs
working in the said field, in that Commis-
sion?

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT (DR.
MURLI MANOHAR JOSHI): (a) Yes,
Sir. The declaration was.made by me on
14th November 1998 in the presence of
the Hon. Prime Minister who com-

*{,rhe question was actually asked on the floor
~f the House by Shrimati Kamla Sinha.
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mended the setting up of the National
Commission for Children.

(b) and (¢) The matter regarding set-
ting up of a National Commission for
Children is under Consideration of the
Govggnment.
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SHRI S.R. BOMMAL: Sir, at the out-
set, 1 welcome the thinking of the Gov-
ernment to have a National Child Com-
mission. After the announcement madc
by the hon. Minister and the hon. Prime
Minister, it was widely rcported in all the
national newspapers, and editorials also
had been written. I would like to bring to
the notice of the hon. Minister an article
which appeared in the “Indian Express”
of 15th November, 1998. It was stated:
“Responding to the suggestion of the
National Bal Bhawan vice-chairperson,
Swaraj Lamba, Joshi said that the Com-
mission would go into all aspects of

[RAIYA SABHA]
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children like hecalth, education and their
rights and exploitation. A Bill to this
effect was expected to come up in the
coming Parliament session.”

MR. CHAIRMAN: The Question
Hour is over.

WRITTEN ANSWERS TO STARRED
QUESTIONS

Comprchensive Coasumer Policy

*63. SHRI S.M. KRISHNA: Will the
Minister of FOOD AND CONSUMER
AFFAIRS be pleased to state:

(a) whether the Government are aware
that there have been a number of instan-
ces of cheating of consumers in the coun-
try last year, prominent amongst them
being the oil dropsy incidents; if so,
whether Government propose to intro-
duce any comprehensive consumer policy
to arrest such incidents and ensure con-
sumers’ rights; and

(b) whether Government have received
suggestions on the need for an indepe-
dent Commission on Food, Drug and
Product Safety, if so, the details thereof,
including action taken by Government in
this regard?

THE MINISTER OF CHEMICALS
AND FERTILIZERS AND THE MINISTER
OF FOOD AND CONSUMER AFFAIRS
(SHRI SURJIT SINGH BARNALAY:

{a) Government have specific
information only about the dropsy
incidents where adulteration of Edible
Oils was suspected 1o be the cause. For
ensuring safe and quality Edible Oils
consumers, Government have
promulgated the Edible Oils Packaging
(Regulation) Order, 1998 under the
Essential Commodiites Act, 1955.

For general consumer protection, the
Consumer Promotion Act, 1986 already
exists which enshrines the rights of
consumers against being cheated through
various malpractices and  provides
remedics for their violations.



